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Bharat Aluminium Company
Limited, New Delhi, for the year
1973-74.,

(1i) Annual Report of the Bha-
rat Aluminjum Company Lims
ted, New Delhi, for the year
1973-74 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

Placed in Library see No.
(78)

(2) A copy of Notification No.
GSR. 175(E) (Hindi and English
versions) published in Gazette of
India dated the 31st March, 1976
making certain further amend-
ments to Second Scheduled to the
Mines and Minerals (Regulation
and Development) Act, 1857, under
gsub-section (1) of section 28 of the
said Act. [Pluced in Library. See
No. LT-—9309|75]

Detailed Demanas for Grants ¢f Min-
istries for 1875-76

The Deputy Minister in the Minis-
try of Finance (Shrimati  Sushila
Rohatgi): I beg to lay on the Ta-
ble a copy each of the Detaled De.
mands for Grants (Mindi and English
versions) of the following Minjstries
for 1975-76:—

(1) Ministry of INinunce

(2) Ministry of Industiy gnd
Civil Supplies

(3) Ministry of Informal op and
Broadcasting

(4) Ministry of lLabour

(5)Ministry of Law, Ju<iice and
Company Affairs

(8) Ministry of Steel ari Mines

(7) Ministry of Supply aid Re-
habilitation

(8) Department nt Atomic En-
ergy

(9) Department of Space.
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APPRENTICESHIF (AMDT) RuLES, 1975
UNDER APPRENTICEs AcT, 1061

THE DEPUTY MINISTER IN THM
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): I beg to lay on
the Table a copy of the Apprentice-
ship (Amendment) Rules, 1875 (Hindi
and English versions) published in
Notification No. G:S.R, 364 in Gazette
of India dated the 15th March, 1078,
under sub-section (3) of section 37
of the Apprentices Act, 1061, [Placed
wm Library. See No LT-940/75.]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF SHRI
Moniryr Desar's DECISION TO GO ON
AN INDFFINITE FAST

1202 hrs.
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MR, SPEAKER: You got the con-
cession.

BHRI JYOTIRMOY BOSU: I ask
for your ruling with regard to Mr.
Reddy's behaviour in the House.

& wrw fagrdt wroddt : o
ofY, Tl el oft A & W & forp wrey
¥ "wr Wi

v e A AT | W A
iﬂﬂm#tmair LE
qw |

Moz fgré ot : 3 =
awmg 7

MR, SPEAKER; After all he is there,

Wt wew fagret el wes
g, ¢aT 7 Nfag | a9 7 9oy
T Y & g awr gwn, I awa ¥
e # af ¢ o I vy qr R oy
wiefy ot Wi €
MR, SPEAKER: He wwms on the
gy

' 'SHRT SHYAMNANDAN ‘MISHRA:

"_Nm-whim-nrwmm&-

; .' House at that time,
Qmmm !ﬂ'&

3 mmﬁrﬂmammm |

M .
(nu._- T DR

; nmw«mm%mm@

mms(smux BRAHMANANDA.
REDDY): T am sorry I'am late by
two or three minutes, - Even so, my
colleague, the Deputy Minister was
here, :

PROF. MADHU DANDAVATE
(Rajapur): A copy of th. ltltml
is not available.

MR. SPEAKER: There is no state-
ment with me.

SHRI K, BRAHMANANDA RE-
DDY: Can I make the statement?

SHRI K, S. CHAVDA (Patan):

It should have been circulated ean.
lier. This is a matter of very ser-
fous and urgent nature. The conven=-
tion is being violated.

SHRI JYTIRMOY BOSU: Let the
calling attention be postponed till
4 o‘clock. Let the statement be cir-
culated and let us read it before it is
take up.
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SHRI INDRAJIT GUPTA (Alipore)
Before it is taken up, copies of the
statiient should be made available at
loast to those members whose names
Appear heve.

- R

SHR{ SHYAMNANDAN MISHRA:
should be given to all those who
i
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SHRI INDRAJIT GUPTA: 1 do not
raind.

Up till now the minimum conven.
tinn has been that the five mmebers,
whose names appeared in the lst, gob
advance copy of the staternent. I am
worried because once we allow this
procedure, this will become a prece-
dent and in future for the other
Caling Attention Notices the same
thing will happen. Therefore, I th-
ink Shri Jyotirmoy Bosu has made a
sensible suggestion for once. It may
be postponed till 4 O’ Clock.
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SHRI JYOTIRMOY BOSU: At 123
Shri Desaj would be examined by
the doctors. From the latest bulletin
we shall know how much weight he
has lost till today. So, from that
point of view also, it is beter that
we wait till 4 O Clock

SHRI SHYAMNANDAN MISHRA:
May I make one submission? The
form in which the Cailing Attention
motion has been admiited js of a
restricted nature. Many of ug have
given notices of calling attention
tions and they also relate to the
mend for the revocation of the

This forms one of the
demands of the hon'ble
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[Shri Shyam Nsndan Misra]

ber Shri Morarji Desai, as indicated
in his letter to the Prime Minister.
8o, it is our hope that the hen. Min-
ister of Home Affairs will refer also
to the demand for the revocation of
the emergency, and the mover of the
motion, Shn Vajpayee, too would be
allowed to refer to that point, when
he makes hus own observations.

SHRI VASANT SATHE (Akola):
Sir, you will recall that yesterday,
on the request of my opposition fri-
ends, I accommodated them by say-
ing that my short notice question
could be postponed, if the Calling
Attention Notice was to be taken up
in this House today. Now, if the
ponegd till 40’ Clock, my short notice
question can be taken up. Why
should I be deprived of my short
notice question?

SHRI P K. DEO (Kalanandi):
My submission 1n thus regard 1s that
the entire country is exercised over
the health of Shri Morarj: Desai, A
medical hulletin is being issued on
the health of Shri Desai gaily. I
would request the Government that
a copy of the bulletin should be pla-
ced in the Library so that we can get
the latest inforamtion regurding the
health of Shri Dessi.
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MR. SPEAKER: Az you know. here
i* no such rule about supply of ade
vance copy of the statement. But we
have been following thus  practice.
We have also followed the practice
that in case, due to some difficulties,
the copy was not supplied in advance,
I would be asking the Minister to
read it out in the House.

SHRI SEZHIYAN (Kumbakonam):
What is the dificulty? Let him ex-
platn.

‘SHRI INDRAJIT GUPTA: Pleade
do not start a new procedure affecting
the rights of Members on a1l Calling
Attentions.
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SHRI SHAMNANDAN MISHRA:
We cannot go by the exceptions thwt
you have allowed in the House.
We have to follow the practics that
we have been following.

MR. SPEAKER: As for the ruls,
it is there. As for the practice of
laying it or reading it out, that is
also there. Shri Mishra says that
there can be exceptions in some
cases, to which I have no objection,
but I would like to hear from the
Home Minister what he hag o sy,
what time would euvit him,

SHRI K. BRAHMANANDA REDDY:
I have no objection if you are pleased
to take it up at 4 pm.

MR SPEAKER: Let it be 5§ O
Clock.

SOME HON MEMBERS: XNo.

SHRI K S. CHAVDA: Why not
4 O Clock

SHR] P G. MAVALANKAR
(Aomedabad): Three O’ Clock.

MR SPEAKER: I very much want
to be here whep he makes the siate-
mernt, bug at 4 O' Clock the Soviet
delegation people who armvegd this
morning aie calling on me, and I am
giving tea Either fAix it at 3 O' Clock
wl LN

SOME HON. MEMBERS: Yes.

MR. SPEAKER: Then, who knows
you will finish by 5.30.

SHRI PILOO MODY
Two O Clock

(Godhra):

MR. SPEAKER: Why not be
little more generous, Let it be
8 p.m.

SOME HON. MEMEERS: No, Sir.
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MR. SPEAKER: The gtatement has
already come, bug it is a bit late
now, 1 request you to have it at
5§ O'Clock, If you do not agree, let
it be at 4 O Clock. Then [ will not
be able to hear you.

SHRI K BRAHMANANDA REDDY:
1 have no objection cven if at 3 p.m.

SHRI P. K. DEO: What happened
to my request about the medical bul-
letin regarding Morarj; Bhai's health?

MR. SPEAKER: That you have
asked in the Calling Attention. That
was decided yesterday, and that 1is
exuctly the same thing which has
come today.

So, {t will be taken up at 3 O’ Clock.

1317 hre.

PUBLIC ACCOUNTs COMMITTEE
HUwDRED AND FORTY-SIXTH REPORT

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): [ beg to present the
Hundred and forty-sixth Report of
the Public Accounis Committee on
the Report of the Comptroller and
Auditor-General of India for the year
1072-78, Union Government (Defence
Services)—Puaragraph 6, 8, 0, 12 13
and 19.

12, 17} hrs.

STATEMENT RE: CORRECTION OF

ANSWER TO Q No 141 DATED

27TH FEBRUARY, 1975 RE. DURGA-
PUR STEEL PLANT

THE MINISTER UF STEEL aND
MINES (SHRI CHANDRAJIT
YADAV): Ag moon ag the verbatim
procesdings of the Lok Sabha for the
2Tth February, 1875 were receiveg in
the Department for ecrutiny, it was
noticed that certain insccuracieg had
ocourred in the answers given by me
to questions relating
to Lok Sabhg Starred Question No.
. 14 anstwered on the 37th February,
+ 3078, These had to be examined with
* reflerence fo the concerned nld records

and % wug not poseible to wake this
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Rule 377

carrection statement earlier i view
of the time takep in checking up the
records ang due fo the Intervening
hohdays.

While answering supplementary
questiong to the sbove mentioned
guestion, 1 had stated in connection
with the responsibility for the poor
maintenance of the coke oven bat-
teries ag follows:—

*One Mr. R. K, Chatterjee waz
working there first as  Assistant
General Superintendent and then
as General Supermmtendent and
then ag General Manager. We fix-
ed the responsibility on him. He
wa- demoted. Later on he made
a representation against that but
ultimately he had to leave the
plant”

The sbove statement did not ex-
plain the correct position The posi-
tion is that Government decided that
Shri R. K. Chatterjee who had fune-
tioned as Assistant General Superin-
tendent and then as General Superin-
tendent and was working as General
Manager at the time of submission of
the Pande Committee report. should
bear the fullest share of responsibi-
lity. Accordingly his services were
dispensed with

I had mentioned in answer to ano-
ther supplementary question “Action
i being taken to complete the re-
buildine of the coke oven battery as
quickly as possible ” The correct posi-
tion is that coke oven battery No 1
hos already been rebuilt  Batterjes
Nos 2 and 3 are to ba re-huilt accord-
ing to a phased programme.

——

1220 hre
MATTER UNDER RULE 377

GOVERNMENT's FAII URF TO FILL VACAN-
CIFs IN THE Hicll COURIS AND SUPREME

Courr
" oty fed (viwr) : wEmr
. WENE, X6 TR AN F 3O Arqver i



